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MR SPEAKER: Will you please sit 
down? This is not the way of introducing 
the suhject. 

SHRI S. KUNDU (Balasore): Aboul 
30,000 workers of the railways have come 
and there is a big demonstration in Delhi. 
Tbey wan I !It! interim wage relief and a 
need-hased wage. (Interruption) 

SHRI K. LAKKAPPA (Tum Kur) : 
Tbey bave submilled a memorandum. Let 
the Railway Minister make a statement. 
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MR SPEAKER: Order, order. (Inter· 
rup/ion) Nothing will go on record when 
anything is spoken wbile I am On my legs. 
What is this? (/nUrruption) Will you 
~I  dpwn or not ? 

Now, so far as the demand for tbe 
discussing of some subjects is concerned, 
we are bolding a meeting of tbe Business 
Advisory Committee in the eveninl, and 
we would put it tbere. 

As far as tbe Adjournment Motions 
arc concerned, tbere are about 16 or 17 of 
them. I bave held over tbe consideration 
of them in v iew of tile no- confidence mo-
tior. that is pub down as item 21A. Unless 
there is some decision about tbat, I cannot 
consider tbe Adjournment Motions, but 
before tbat, I am golng to put tbe formal 
business before the house and then take 
up the item at 21A later on. 

12.39 hrs. 

PAPERS LAID ON THE TABLE 

DBtHI UNIVIlRSITY AMENDMENT 
ORDINANCE. 1970 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING 
AND TRANSPORT (SHRI RAGHU 
RAMAIAH) : I beg to lay on the Table a 
copy of the Delhi Univorsity (Amendment) 
Ordinance, 1970 (No. 4 of 1970) (Hindi 
and EDglish Versions) promulgated hy the 
President on Ihe 20th J"ne. 1970, under 
provisions of article 123 (2) (a) of the 
Constitution. [Placed in Library. 
See No. LT-3657/70) 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. 
R. V. RAO) : lbeg to layon the Table 
a statement (Hindi and Enllish versions) 
explaining the circumstances which nece-
~  promulgation of the Delhi Univer-

sity (Amendment) Ordinance, 1970. 
[Placed in Library. See No. LT-
3658/70) 

NOTIFICATION UNDER RIlQUISITI8NING 
AND ACQUISITION OF IMMOVABLE PRO. 

PERTY ACT, ANNUAL REPoRT ETC 
OF HINDUSTAN HOUSING FAC. 

ToRY LTD., NEW DELHI AND 
ANNUAl. ACCOUNTS All MS. 

NEW DEI.HI 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 


